
IN THE CENTRAL ADMINISTRATIVE TRISLINAL 

HYDERABAD BENCH : AT HYDERABAD 

QA 1589/93. 	 Ot. of Order:1?-1-94. 

C.Vasantha Kumari r— 
..Applicant 

Vs. 

Cout. of India, represented by 
Secretary, Ministry of Urban Oevelopint, 
Nirman 6havan, New Delhi, 

Chief Engineer, Southernzone, 
CPWD, Madras. 

Superintending Engineer, CPW, 
Nirman Bhavan, Koti, Hyderabad. 

4, Executive Engineer, Hyderabad Central 

5. Asst.Engineer, Kurnool, Central Sub-
Division, CR10, Kurnoos. 

...Respondents 

Counse), for the Applicant 	: 	Shri P.B.Vijay Ktmar 

Counsel for the Respondents : 	Shri N.R.Devraj, Sr.CGSC 

CORAM: 

TSAC Unpitair cuni A n CnPTUT 	NEMRER (A 

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (J) 

a 	— — — — 



OR. 1589/93 	 Ot. of' Oecis.ion : 17.1.94 

ORDER 

IRs per Hon'ble Shri A.8.Gorthi, Member (Admn.) 

The applicant was engaged as  a typist/LDC 

under the control of the Ananthapur Centrøl Sub Oivision 

in March 1988. The applicant claims, therbafter,th* 

she worked continuously till August 1993 with certain 

artificial breaks. At the instance of the authorities 

a Typist/LDC in February 1993, and worked: till August 93. 

As her services were dispensed with orally tt4flBaat 1., 

she made a representation on 21.10.93 but without any 

succe55. In vieu of these facts,  the applicant prays 

for a direction to the <ispondents to regUlarise her 

serv).COS by reinstating her and absorbingher in service. 

to a Class 'C' post can only be made in aècordance  with 

the relevant Recruitment rules. Apparently the applicant 

was engaged on daily wages and her workIQa a.b.a-bed as 

a Typist/LOC by the reSPondeflt.  6ndrPer :jjSsi s  

dis—engaged perhaps due to the reason -that there was 

no work. As it will not be possible for the Tribunal 

to nive dirnrtinn to the rnsnnnrinnts ttn rnii1ar1tt 

appoint the applicant as  a Typist/LOC. IlriP.B.Vijayakumar 

learned counsel for the applicant contendS that the 

I 
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Copy to:— 

' 	1noxarrnrmñ L3nàvan,Náu Delhi. 

Chief Engineer, Southarnzone, CPD, Madras. 

Superintending Engineer, CPWO, Nirman Ohavan, Koti, Hyd. 

4; Executive Engineer, Hyderabad Central Division—i, 
Nirman Ohavan, Koti, Hyd. 

------------------- 
Kurnool. 

One copy. to Sri. P.B.Uijaya kumar, advocate, Advocates 
Associations, High Court Buildings, Hyd. 

One copy to Sri.. N.R.Devaraj,. Sr. CGSC, CAT, Hyd. 

One cooy to Librarv rAfl 1-IvrL 	 . 

One spare copy. 



respondents 5hàuld atleast consider engaging the 

applicant in any suitable Group 0/C post keeping in 

vieuLthe long service rendered by her with the 

respondents. 	 - 

a. 	As regards appointment to a Group C post, 

ithas to be done in accordance with the relevant 

recruitmeht rUlO5 and it is open to the 	piicant to 

aply for such a post. She can be engaed only if she 

meets with the peèifications laid dawn in the 

recruitment rules.. However as regards ter engagement 

in aGrou 0 post the respondents 3hàllconsider 

0ither on a Casual basis, or, on a Regular basis in 

accordance with the instant scheme/Rules and in 

preference to juniorsac -fr. 
4• 	With the above observations this application 

There shall be no ordera;;°c:;;T -p 

h 0. ucpru\ccs1< 
MEMBER(ADMN.5 

Dated 	The 17th January 94. 
(Dictated in Open Court) 

s. 

(T.CHANORASEKHRRM HE0Y) 
MEMBER (JuoL.) 	C 
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: 	 - 	Dated: 

aaEwJurnMENT  
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Adm*tea and Interim threctjons 
±55 

ed, 

All4ed. 
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with directions 

Withdrawn. 
Disrnjsed for default 

deras to 	t 
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